“21 of 1965, -

. be inserted, namely:—:

© 6.0 1985,

© g of 1985.

" of India as follows

L THE PAYMENT OF BONUS (SECOND AMENDMENT)

ACT, 1985

No. 67 oF 1985 ‘

[18th. Dece

ber, 1985.]
Au Ac further to amend the Payment of Bonu Act, 71965;
Bg it enacted by Parhament in the Th1rty-s1xth Year

1 (1) This. Act may be called the

. Amendment) Act 1985.

@It shall be deemed fo have « come into force on - the 7th day of -

, "November 1985. - - ~ _ e

(3) The amendments -made by this’ Act in the Payment of Bonus
Act 1965 (hereinafter referred .to as the pr1nc1pa1 Act) ‘shall, in relation

*to a factory or other establishment to which the principal Act applies,
vhave effect and be deemed always to have had effect in réspect of - the
‘accounting year commencing on any day in the year 1984 and in respect

of every subsequent accounting year.

- Explanation.—The words and nxpressmns whlch are used in - thls

sub-section and which are defined in the principal Act shall have the |

meanings respectively assigned to them in the principal Act.

2. n section 2 of the principal Act, in clause (13), for the words “one
. thousand and .six hundred rupees”, the words “two thousand and - ﬁve
" hundred rupees®’ shall. ‘be substituted.

3. In the .principal Act, after ‘section 11 the fo]lowmg section shall

“12, Where the salary or wage of an employee exceeds one

thousand and six hundred rupees per mensem, the bonus payable to

* such employee under section 10 or, as the case may be, under section

S, shall be calculated as if his salary -or wage were -one thousand
and six hundred rupees per mensem.”.

4 (1) The Payment of Bonus (Amendment) Ordinance, 1985 and
‘the Payment of Bonus (Second Amendment) Ord1nance, 1985 are here-

by repealed

(2) Notw1thstand1ng such repeal, anythmg done or any action. taken.
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